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(ii)' Margin money scheme, for sick 
small scale industrial units. 

Filing'of a $ult In U.S. Co.urt by UnIon 
Goyernment Against Union Carbide. 

. . 
467 ~ SHRI 0.0. SWELL: 

DR. KRUPASINDHU BHO.: 

WHI the' Minister of CHEMICALS 
AND FERTILIZERS be pleas,cd to state: . 

, i~ 
(a) 'whether in its capacity of parens 

patriae, Government will" brjn~ a suit in nn 
American, court against the "Unian Carbide' 
Corporation for t~e BhopaJ gas Je~lk 
disaster; , . 

(b) whether Government· propose to 
deal with hordes of suits on be,half of gas 
victims or theit: Jegal heirs reportedly to bel 
have been filed by an assortment of Ameri-
can lawyer's who visited Bhopal in the wake 
of the disaster; and 

• 
(c) whether Government have any 

contingency plall in the event of the Sllit 
being thrown ott t' on ground that the 
tragedy did not occur on American soi(''l 

THE MINISTER OF CHEMICALS, 
FERTILIZERS ANn ') INDUSTRY AND 
COMPANY APFAJRS' (SHRT VEEREN. 
DRA PATIL): (a) to (c): Government 
is committed to do all that is possible to . 
secure that cI,lims arising Ollt of.' or COil. 
nected wi~h. the Bhopal gas leak disaster 
are dea It wi'th speedily, effective,}Y, eqtJi-
tably and to the best advantage of alJ the ' 
chlimftnts. NeCe~s~HY powers- in this 
behalf have been vc~ted in the C\!nfrnl 
Government by the provisions of the 
Bhopal Gas Leak Disaster (Processing of 

" Claims) Ordinance. These would enable 
Government to represent the' claimants. 
The Ordinance contains express provisions 
\lith regard to 'the' represeJltation by ,the ' 
Central Government of the' claimantc; wirh 
respect to tbe clairps filed before AmeriCkln 
€ourts before the promulgation. or the 
Ordinance •. Governme.nt would, according 
to t.he developments, do whatever .is to the 

, best advantage of the claimants. 

Cook~", 'Gas' for Com~oD People 

[TranslatiDl] 

468. SHRI C.D. GAMIT : 
SHRI ANANTAPRASAD SETHI: 

Will the Mi~ister of PETROLEUM bo 
pleased to state: 

(a) the time. by 'which India will be. 
come seJf-reliant in cookinS' gas: 

(b) whether consumption of gas has 
remained confined to the' upper class 
people li,ving in cit,ies ; 

(c) if so, whether, Gl)vernment ha\e 
any plao under which gas 'could be made 
ava ilable to the common peopJe ; and 

(d) whether Government have pJan-
ned pro4uction of cylinders to cater to in-
creased requirements that should accrue if 
they are able to tap the avajlable gas 
fu·lIy. ? 

THE MfNlSTER OF STATE OF THE 
MINISTRY OF PETROLEUM' (SHRI 
NAWAL KISHORE SHARMA) : (a) On 
the ba~is of current projections of availa-
bility of LPG from variolls ind{genous 
sources, it is expected that full' require-
'ment or" all domestic cLJ~tomers can be met. 
by the year 1"990. 

t:"." 

(b) No, Sir. 
(c) Does not arise. 

(d) The manufacturing capacity for 
LPG cylinderf. is ad~quate to meet the in-
creas ing demand. 

Op~ning or a Branch Post Office In Sais;ftbar 
Panchayat in .Jhan.wara Sub .. Divi~loD . 

469. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COMMUNl-
CATU)NS be pleased to state: 

(0) whether there is no post office in 
Saistabar Panchayat in Jahana\\-ara Sub-
Oivision ; and 

(b) if so, the steps being taken by 
Government to'ope.n a branch post office 
in tbis area vrhicb has a population of 
8000 persons ? 


